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C.R.R.4493 of 2023

In Re: An application under Section 483 read with Section 401 of the
Code of Criminal Procedure, 1973;

Manika Kundu
Versus
Subhash Kundu

Mr. Soumyajit Das Mahapatra
Ms. Madhurai Sinha.
...for the petitioner.

Learned advocate appearing for the petitioner is
aggrieved by the fact that the present revisional application relating
to M.R. Case No0.03A/2017 is pending for more than 6 2 years.
Learned advocate submits that at this stage the evidence of
OPW1/husband is in progress. The opposite party/husband is
dragging the case and, as such, the harassment of regularly visiting
the court for the last 6 % years is continuing. Learned advocate
further submits that the next date is fixed on 20th December, 2023.

Having regard to the period which has already been
consumed in the present case, I direct the learned Judicial
Magistrate, Jhargram to fix one date in every 15 days and try to
complete the evidence of the opposite party by 28t February, 2024.
Needless to state that if the learned Judicial Magistrate feels that
number of more witnesses for the interest of justice are to be
examined at the instance of the opposite party, then in that case the
number of dates may be increased by the learned Magistrate, but
the same should not be stretched beyond the date fixed, that is, on

28th February, 2024. Learned Magistrate would thereafter hear the



argument of the case and pronounce his judgment on or before first
week of May, 2024.

With the aforesaid observations, CRR 4493 of 2023 is
disposed of.

Pending connected application, if any, is consequently
disposed of.

All parties shall act on the server copy of this order duly
downloaded from the official website of this Court.

Urgent photostat certified copy of this order, if applied
for, be supplied to the parties upon compliance of all requisite

formalities.

(Tirthankar Ghosh, J.)



